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Title:  Papers laid on the table of the House by Members/Ministers.
PAPERS LAID ON THE TABLE
HON. SPEAKER: Now, papers to be laid on the Table — Shri D.V. Sadananda Gowda.
THE MINISTER OF LAW AND JUSTICE (SHRI D.V. SADANANDA GOWDA): Madam, I beg to lay on the Table:-

(1) A copy of the Annual Report (Hindi and English versions) of the Indian Law Institute, New Delhi, for the year 2014-2015, alongwith Audited
Accounts.

(2) Statement regarding Review (Hindi and English versions) by the Government of the working of the Indian Law Institute, New Delhi, for the
year 2014-2015.

[Placed in Library, See No. LT 3627/16/15]

THE MINISTER OF RURAL DEVELOPMENT, MINISTER OF PANCHAYATI RAJ AND MINISTER OF DRINKING WATER AND SANITATION (SHRI
CHAUDHARY BIRENDER SINGH): Madam, I beg to lay on the Table:-

(1) A copy of the Annual Report (Hindi and English versions) of the National Rural Roads Development Agency, New Delhi, for the year 2014-
2015, alongwith Audited Accounts.

(2) A copy of the Review (Hindi and English versions) by the Government of the working of the National Rural Roads Development Agency, New
Delhi, for the year 2014-2015.

[Placed in Library, See No. LT 3628/16/15]

aze] FiirerT B s dicf (off Fei wan sierar): awwgt adicen, A BeaferRan ug 2w ueer u2 aa &:
(1) auelt aftforwr, 1956 5t emar 6194 @t 3u-emer (1) A5 siveln BroieiRan ugl & vas-vas yfer (Rodt aen sl 2izasan)o:-

() (o)  Rfor sfden o fifiRs, woge i 3P wwosl  af 2014-
2015 2 wrlasaur &t 2ewr grer seflar |
(a) fRfeor sfden wrddee RS, wweige sz 32 el o ad 2014-
2015 o1 affo yfdee, dsmudfdi dd aen 31 U2 Brigqo-
stercrarasigrn 6 e,

[Placed in Library, See No. LT 3629/16/15]

(=) (ew)  olorer Saucsa orde s, of Recfl & ad 2014-2015 &
eprfesaur 1 sz gran wlen |
(@)  olgre Tavcsa wrue RIfRs, o Rech o ad 2014-2015 @t
aiffes yfRge, Szadidn a3 aen J6 U2 Briqm- #sezmudlee 6
fewufire

[Placed in Library, See No. LT 3630/16/15]

(o) (ew) o wwrudeer e st fifes, Sewrm B oaf 2014-2015 %
Rl

ot IR grer Iweiter |

(@) S opddee i ¥ Rifies, Sersta wr o 2014-2015 @t
aiftfer gferdgar, dzmudtfdn A= aen 3o u origm- weczmdtee &
fevufiren,

[Placed in Library, See No. LT 3631/16/15]

(a) (o)  Siomeic s Aacdic wruRE fifies, axes B o 2014-2015
& wriw 6 Iewr g et |

(@)  oigrorer dvson Saciudic wrueE feifies, axos o ad 2014-2015
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o1 aiftfer yferdea, cramudidn ) aen 3o U2 orRim-AscrEmdiers
bl feruforen,

[Placed in Library, See No. LT 3632/16/15]

icor oRueer 3w sfFen fafies, adl fad  ad 2014-2015 &
R0 B IR grT Al |

wical @RuvE 3iiw iFen fRifies, adt fad @ @i 2014-2015 @1
aiftfes yferdicar, clRaudidn ¢ den 3o U2 feriqm- #ercEadisen o
fewufdre

[Placed in Library, See No. LT 3633/16/15]

$f5eer o $secil e wilRmemE, wiamr & ad 2014-2015 &
afffes gferiger & o gfer (fBodl aen sl sizasaor) aen Aamudifdre
aR

Sferor g gs¥dlar ard  valif¥mrer, dlamrn d af 2014-2015
g 6t 3mr gt Asften & v gfer (Rodl aen sv)sht sizasaur),

[Placed in Library, See No. LT 3634/16/15]

Jicer Biew @1, doreis & ad 2014-2015 ¥ aifffas yffdiger & vas yfer
(RRodl eren sE)sH Fizasaur),

Sfcer Biew @1, doreiz B ad 2014-2015 ¥ arffas Azl 61 ww gl
(Rodh aen sid)sh zizasaur) ren o1 uz Azanadlen yfRAGe |

Jger Brew @1, dorellz B ad 2014-2015 & wrlaau & wsor gra
saftgrn 51 uas yfer (RRodt aren sEh sizasaur),

[Placed in Library, See No. LT 3635/16/15]

ad 2asiersel Pored waBmer, da & ad 2014-2015 & arfifes
yferdieer &Y vas gftr (Redl aen sijel sivassur) aen dzmuiifinr =,
a aziersel erd e, Had & ad 2014-2015 & aswfaszor
&1 s g weften & v gfty (Redt aen sPjsh sivawarn),

[Placed in Library, See No. LT 3636/16/15]

a3l ¥ davrerser e e, eteracz & ad 2014-2015 &

aiftfes gferdiger &t wes gfer (Rodt em s@)pht 2izaaur) aen dxmudifdm

ary

A3 $fEen earerser fierd veiifimor, wrwacz & ot 2014-2015 &
el 6 FRwR grI 2wEten &t v yfer (Redl aen Bl dwaszr),

[Placed in Library, See No. LT 3637/16/15]

(6) arecer o S aiférferen, 2008 bt amer 3 it unmr 4(z) A siela st aiftRion e wr.an. 2353(an) it 28 serd, 2015 B amee A5 s, I g gF eft
e ol el e @1 9 anfiroifye el B ser aftRmden B ord Ao Bt ardta A & ad & aafer B e goploor fivw et b ary 3 2, & v yfer (fBadt aen @)

JFasaun),

[Placed in Library, See No. LT 3638/16/15]

(7) o @or ameeft (aeq Gfcber aiforart ygier) aféiferemr, 1987 bt amar 3 &t auemer (2) ¥ sl aiftrpgon sx=n @1.3m 2640(ar) ot 28 Rreaz, 2015 & ama b
Jrorue], 3 geotfdnT gam e aen et oo 3 R 30 Brasaz, 2015 @t e gt @iet anSer &t SiftETorar 3o JnSer A5 AT ot A i cftor Adtar Gl dav R 3P
et s, sit oft usar A, agrs smosht, Y vas yfer (Bodt aen sEEh sizasar),

[Placed in Library, See No. LT 3639/16/15]

THE MINISTER OF STATE OF THE MINISTRY OF POWER, MINISTER OF STATE OF THE MINISTRY OF COAL AND MINISTER OF STATE OF THE



MINISTRY OF NEW AND RENEWABLE ENERGY (SHRI PIYUSH GOYAL):

Madam, I beg to lay on the Table:-

(1) A copy each of the following papers (Hindi and English versions) under sub-section (1) of Section 619A of the Companies Act, 1956:-
(a) (i) Review by the Government of the working of the NHDC Limited, Bhopal, for the year 2014-2015.

(i) Annual Report of the NHDC Limited, Bhopal, for the year 2014-2015, alongwith Audited Accounts and comments of the Comptroller and
Auditor General thereon.

[Placed in Library, See No. LT 3640/16/15]

(b) (i) Review by the Government of the working of the NHPC Limited, Faridabad, for the year 2014-2015.

(ii) Annual Report of the NHPC Limited, Faridabad, for the year 2014-2015, alongwith Audited Accounts and comments of the Comptroller and
Auditor General thereon.

[Placed in Library, See No. LT 3641/16/15]

(c) (i) Review by the Government of the working of the Power Grid Corporation of India Limited, New Delhi, for the year 2014-2015.

(i) Annual Report of the Power Grid Corporation of India Limited, New Delhi, for the year 2014-2015, alongwith Audited Accounts and
comments of the Comptroller and Auditor General thereon.

[Placed in Library, See No. LT 3642/16/15]

(dy (i) Review by the Government of the working of the Power Finance Corporation of India Limited, New Delhi, for the year 2014-2015.

(i)  Annual Report of the Power Finance Corporation of India Limited, New Delhi, for the year 2014-2015, alongwith Audited Accounts and
comments of the Comptroller and Auditor General thereon.

[Placed in Library, See No. LT 3643/16/15]

(e) (i) Review by the Government of the working of the Solar Energy Corporation of India, New Delhi, for the year 2014-2015.

(i) Annual Report of the Solar Energy Corporation of India, New Delhi, for the year 2014-2015, alongwith Audited Accounts and comments
of the Comptroller and Auditor General thereon.

[Placed in Library, See No. LT 3644/16/15]

() (i) Review by the Government of the working of the Indian Renewable Energy Development Agency Limited, New Delhi, for the year 2014-
2015.

(i)  Annual Report of the Indian Renewable Energy Development Agency Limited, New Delhi, for the year 2014-2015, alongwith Audited
Accounts and comments of the Comptroller and Auditor General thereon.

[Placed in Library, See No. LT 3645/16/15]

(g0 (i) Review by the Government of the working of the Coal India Limited, Kolkata, and its subsidiary companies for the year 2014-2015.

(ii)  Annual Report of the Coal India Limited, Kolkata, for the year 2014-2015, and its subsidiary companies alongwith Audited Accounts and
comments of the Comptroller and Auditor General thereon.

[Placed in Library, See No. LT 3646/16/15]

(2) (i) A copy of the Annual Report (Hindi and English versions) of the National Institute of Wind Energy, Chennai, for the year 2014-2015,
alongwith Audited Accounts.

(i) A copy of the Review (Hindi and English versions) by the Government of the working of the National Institute of Wind Energy, Chennai, for the



year 2014-2015.

[Placed in Library, See No. LT 3647/16/15]

(3) A copy of the Joint Electricity Regulatory Commission for the State of Goa & Union Territories (Standard of Performance for Distribution

Licensees) Regulations, 2015 (Hindi and English versions) published in Notification No. 19/20/2015-JERC/1680 in Gazette of India dated 27th
July, 2015 under Section 182 of the Electricity Act, 2003 read with Section 2(64) of the said Act.

[Placed in Library, See No. LT 3648/16/15]

(4) Statement (Hindi and English versions) showing reasons for delay in laying the papers mentioned at (3) above.

(5) (i) A copy of the Annual Report (Hindi and English versions) of the Central Power Research Institute, Bangalore, for the year 2014-2015,
alongwith Audited Accounts.

(ii) A copy of the Review (Hindi and English versions) by the Government of the working of the Central Power Research Institute,
Bangalore, for the year 2014-2015.

[Placed in Library, See No. LT 3649/16/15]

(6) (i) A copy of the Annual Report (Hindi and English versions) of the Sardar Swaran Singh National Institute of Renewable Energy,
Kapurthala, for the year 2014-2015, along with Audited Accounts.

(i) A copy of the Review (Hindi and English versions) by the Government of the working of the Sardar Swaran Singh National Institute of
Renewable Energy, Kapurthala, for the year 2014-2015.

[Placed in Library, See No. LT 3650/16/15]

THE MINISTER OF STATE OF THE MINISTRY OF CULTURE, MINISTER OF STATE OF THE MINISTRY OF TOURISM AND MINISTER OF STATE IN
THE MINISTRY OF CIVIL AVIATION (DR. MAHESH SHARMA): Madam, I beg to lay on the Table:-

(1) A copy each of the following papers (Hindi and English versions) under sub-section (1) of Section 619A of the Companies Act, 1956:-
(i)  Review by the Government of the working of the Pawan Hans Limited, New Delhi, for the year 2013-2014.

(i)  Annual Report of the Pawan Hans Limited, New Delhi, for the year 2013-2014, alongwith Audited Accounts and comments of the Comptroller
and Auditor General thereon.

(2)  Statement (Hindi and English versions) showing reasons for delay in laying the papers mentioned at (1) above.

[Placed in Library, See No. LT 3651/16/15]

(3) A copy of the Memorandum of Understanding (Hindi and English versions) between the Pawan Hans Limited and the Ministry of Civil Aviation
for the year 2015-2016.

[Placed in Library, See No. LT 3652/16/15]

(4) A copy of the Aircraft (Carriage of Dangerous Goods) Amendment Rules, 2015 (Hindi and English versions) published in Notification No.
G.S.R. 296(E) in Gazette of India dated 17" April, 2015 under Section 14A of the Aircraft Act, 1934, together with an explanatory note.

[Placed in Library, See No. LT 3653/16/15]

SIeT FAMEreT, o1t R 3fiz siom FzgvT Fiqrer 3 arsw #id (Q. Aiaz o one): kel #A&lcen, & Reaferaa ug 2en ueer uz 2aar &

(1) @uoft aifeférrr, 1956 bt arer 619 & su-arar (1) B sivela Brarferiaa udl & vw-vw yfer (odh aen sP)sh 2fzaaor) o:-

() (o) ool QOKkIE dAcaoel mRURe Rifies, of el ¥ of 2014-
2015 2 wrlww & ewr grer wwefiar |

(aY) ool gotage deicaviel mRAE s, of Rocht o af 2014-

2015 w1 «ifffes yftdoor, craudifd = aen For R Briqw-
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[Placed in Library, See No. LT 3654/16/15]

seceuilitaiua feifies, o fech & ad 2014-2015 & wriau &t
AIER g1 e |

secquilitaiua frfies, of et or ad 2014-2015 @1 afifo
gfeficel, MW A der Jol U BRigo- Aerxnudlsi &
fevufor |

[Placed in Library, See No. LT 3655/16/15]

apfar @ler awiifyd, 61 & ad 2014-2015 & affo yfekica 6t v
yfer (fBadt cren sl Sizasaur) cren AU AR,

onafar dsdler arelifydt, 61 & ad 2014-2015 ¥ wrfasaur @6t I g
sftarr &1 vas gy (Rodt aen sjsh sivasor),

[Placed in Library, See No. LT 3656/16/15]

gegy A, srerdt & ad 2014-2015 ¥ aiffas gfediger &t vas gfer
(feodt crem @R sizasaor) aen dzmudfdnn A=,
gegen a@rd, sprerdt d ad 2014-2015 & @rkew Ht woR gR

5

2taftg bt was yfer (fRod cren aidjeht siwaaur),

[Placed in Library, See No. LT 3657/16/15)

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS AND MINISTER OF STATE IN THE MINISTRY OF SHIPPING
(SHRI PON RADHAKRISHNANY): Madam, I beg to lay on the Table:-

(1) A copy each of the following papers (Hindi and English versions) under sub-section (1) of Section 619A of the Companies Act, 1956:-

(a)

(©)

(d)

(i) Review by the Government of the working of the Cochin Shipyard Limited, Kochi, for the year 2014-2015.

(i) Annual Report of the Cochin Shipyard Limited, Kochi, for the year 2014-2015, alongwith Audited Accounts and comments of the
Comptroller and Auditor General thereon.

[Placed in Library, See No. LT 3658/16/15]

(b) (i) Review by the Government of the working of the Indian Road Construction Corporation Limited, New Delhi, for the year
2014-2015.

(i) Annual Report of the Indian Road Construction Corporation Limited, New Delhi, for the year 2014-2015, alongwith Audited
Accounts and comments of the Comptroller and Auditor General thereon.

[Placed in Library, See No. LT 3659/16/15]

(i) Review by the Government of the working of the Shipping Corporation of India Limited, Mumbai, for the year 2014-2015.

(i)  Annual Report of the Shipping Corporation of India Limited, Mumbai, for the year 2014-2015, alongwith Audited Accounts and
comments of the Comptroller and Auditor General thereon.

[Placed in Library, See No. LT 3660/16/15]

(i) Review by the Government of the working of the Sethusamudram Corporation Limited, Chennai, for the year 2014-2015.

(ii)  Annual Report of the Sethusamudram Corporation Limited, Chennai, for the year 2014-2015, alongwith Audited Accounts and
comments of the Comptroller and Auditor General thereon.

[Placed in Library, See No. LT 3661/16/15]



(2) (i) A copy of the Annual Administration Report (Hindi and English versions) of the Calcutta Dock Labour Board, Kolkata, for the
year 2014-2015, alongwith Audited Accounts.

(i) A copy of the Review (Hindi and English versions) by the Government of the working of the Calcutta Dock Labour Board, Kolkata,
for the year 2014-2015.

[Placed in Library, See No. LT 3662/16/15]

(3) (i) A copy of the Annual Administration Report (Hindi and English versions) of the Paradip Port Trust, Paradip, for the year 2014-
2015.

(i) A copy of the Review (Hindi and English versions) by the Government of the working of the Paradip Port Trust, Paradip, for the
year 2014-2015.

[Placed in Library, See No. LT 3663/16/15]

(4 (i) A copy of the Annual Accounts (Hindi and English versions) of the Tariff Authority for Major Ports, Mumbai, for the year 2014-
2015, together with Audit Report thereon.

(i) A copy of the Review (Hindi and English versions) by the Government on the Audited Accounts of the Tariff Authority for Major
Ports, Mumbai, for the year 2014-2015.

[Placed in Library, See No. LT 3664/16/15]

(5) (i) A copy of the Annual Administration Report (Hindi and English versions) of the Cochin Port Trust, Cochin, for the year 2014-
2015.

(i) A copy of the Review (Hindi and English versions) by the Government of the working of the Cochin Port Trust, Cochin, for the
year 2014-2015.

(iii) A copy of the Annual Accounts (Hindi and English versions) of the Cochin Port Trust, Cochin, for the year 2014-2015, together
with Audit Report thereon.

(iv) A copy of the Review (Hindi and English versions) on the Audited Accounts of the Cochin Port Trust, Cochin, for the year 2014-
2015.

[Placed in Library, See No. LT 3665/16/15]

(6) (i) A copy of the Annual Report (Hindi and English versions) of the Inland Waterways Authority of India, Noida, for the year 2014-
2015, alongwith Audited Accounts.

(ii) A copy of the Review (Hindi and English versions) by the Government of the working of the Inland Waterways Authority of India,
Noida, for the year 2014-2015.

[Placed in Library, See No. LT 3666/16/15]

(7) (i) A copy of the Annual Administration Report (Hindi and English versions) of the Visakhapatnam Port Trust, Visakhapatnam, for
the year 2014-2015, alongwith Audited Accounts.

(i) A copy of the Review (Hindi and English versions) by the Government of the working of the Visakhapatnam Port Trust,
Visakhapatnam, for the year 2014-2015.

[Placed in Library, See No. LT 3667/16/15]

(8) A copy each of the following Notifications (Hindi and English versions) under Section 10 of the National Highways Act, 1956:-

(i) S.0. 1134(E) published in Gazette of India dated 24th April, 2014, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 65 (Hisar Section) in the State of Haryana.

(ii) S.0. 1061(E) published in Gazette of India dated 9t" April, 2014, regarding acquisition of land for building, maintenance, management



and operation of National Highway No. 22 (Solan-Shimla Section) in the State of Himachal Pradesh.

(iii) S.0. 3280(E) published in Gazette of India dated 26" December, 2014, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 21 (Ner Chowk-Manali Section) in the State of Himachal Pradesh.

(iv) S.0. 705(E) published in Gazette of India dated 10t March, 2015, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 65 (Ambala-Kaithal Section) in the State of Haryana.

(v) S.0. 512(E) published in Gazette of India dated 16t February, 2015, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 21 (Ner Chowk-Manali Section) in the State of Himachal Pradesh.

(vi) 5.0. 711(E) published in Gazette of India dated 10th March, 2015, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 22 (Parwanoo-Shimla Section) in the State of Himachal Pradesh.

(vii) S.0. 396(E) published in Gazette of India dated 6th February, 2015, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 10 (Rohtak-Hisar Section) in the State of Haryana.

(viii) S.0. 344(E) published in Gazette of India dated 4th February, 2015, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 8 (Gurgaon-Kotputli-Jaipur Section) in the State of Haryana.

(ix) S.0. 749(E) published in Gazette of India dated 13t March, 2015, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 10 (Rohtak-Hisar Section) in the State of Haryana.

() S.0. 578(E) published in Gazette of India dated 20" February, 2015, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 65 (Ambala Section) in the State of Haryana.

(xi) S.0. 318(E) published in Gazette of India dated 2"d February, 2015, regarding acquisition of land for building, maintenance,

management and operation of National Highway No. 21 & 95 (old) and 5 (New) (Ludhiana-Chandigarh Section) in the State of
Punjab.

(xii) S.0. 663(E) published in Gazette of India dated 4t March, 2015, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 65 (Ambala-Kaithal Section) in the State of Haryana.

(xiii) S.0. 658(E) published in Gazette of India dated 5t March, 2015, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 22 (Solan-Shimla Section) in the State of Himachal Pradesh.

(xiv) S.0. 339(E) published in Gazette of India dated 5t February, 2014, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 65 (Hisar Section) in the State of Haryana.

(xv) S.0. 231(E) published in Gazette of India dated 23™ January, 2014, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 152 (Kaithal-Narwana Section) in the State of Haryana.

(xvi) S.0. 701(E) published in Gazette of India dated 7th March, 2015, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 65 (Ambala-Kaithal Section) in the State of Haryana.

(xvii) S.0. 341(E) published in Gazette of India dated 5t February, 2014, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 65 (Hisar Section) in the State of Haryana.

(xviii) S.0. 336(E) published in Gazette of India dated 5t February, 2014, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 73 (Yamunanagar-Panchkula Section) in the State of Haryana.

(xix) S.0. 845(E) published in Gazette of India dated 20t" March, 2014, authorising the Officers, mentioned therein, as the competent
authority to acquire land for building, maintenance, management and operation of National Highway No. 65 (Ambala Bypass) in the
State of Haryana.

(xx) S.0. 1588(E) published in Gazette of India dated 24" June, 2014, regarding acquisition of land for building, maintenance,
management and operation of National Highway Nos. 21 (Old) and 205(New) (Kharar-Kurali Section) in the State of Punjab.

(xxi) S.0. 1589(E) published in Gazette of India dated 24'™" June, 2014, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 65 (Ambala Section) in the State of Haryana.

(i) S.0. 499(E) published in Gazette of India dated 215t February, 2014, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 10 (Hisar-Dabwali Section) in the State of Haryana.

(xiii) S.0. 1025(E) published in Gazette of India dated 3™ April, 2014, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 5 (Ludhiana-Chandigarh Section) in the State of Punjab.

(xxiv) S.0. 247(E) published in Gazette of India dated 28t" January, 2015, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 95 (New NH No. 5) (Ludhiana-Chandigarh Section) in the State of Punjab.

(xxxv) S.0. 319(E) published in Gazette of India dated 2" February, 2015, regarding acquisition of land for building, maintenance,
management and operation of National Highway Nos. 21 & 95 (Old) and 5 (New) (Ludhiana-Chandigarh Section) in the State of
Punjab.

(xvi) S.0. 402(E) published in Gazette of India dated 6™ February, 2015, regarding acquisition of land for building, maintenance,
management and operation of National Highway Nos. 21 & 95 (Old) and 5 (New) (Ludhiana-Chandigarh Section) in the State of
Punjab.

(xxvii) S.0. 501(E) published in Gazette of India dated 215t February, 2014, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 71A (Rohtak-Jind Section) in the State of Haryana.

(owiii)  S.0. 734(E) published in Gazette of India dated 11t" March, 2014, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 21 (Bilaspur-Ner Chowk Section) in the State of Himachal Pradesh.

(xxix) S.0. 1302(E) published in Gazette of India dated 16" May, 2014, making certain amendments in the Notification No. S.0. 2777(E)
dated 14'h September, 2013,
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S.0. 363(E) published in Gazette of India dated 5t February, 2015, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 21 (Ner Chowk-Manali Section) in the State of Himachal Pradesh.

S.0. 510(E) published in Gazette of India dated 16th February, 2015, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 21 (Kiratpur-Bilaspur Section) in the State of Himachal Pradesh.

S.0. 645(E) published in Gazette of India dated 3" March, 2015, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 65 (Ambala-Zirakpur Section) in the State of Punjab.

S.0. 704(E) published in Gazette of India dated 10th March, 2015, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 65 (Ambala-Kaithal Section) in the State of Haryana.

S.0. 942(E) published in Gazette of India dated 7t April, 2015, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 15 (Amritsar-Pathankot Section) in the State of Punjab.

S.0. 943(E) published in Gazette of India dated 7t April, 2015, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 15 (Pathankot-Amritsar Section) in the State of Punjab.

S.0. 946(E) published in Gazette of India dated 6th April, 2015, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 15 (Amritsar-Pathankot Section) in the State of Punjab.

S.0.1038(E) published in Gazette of India dated 17t" April, 2015, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 15 (Amritsar-Pathankot Section) in the State of Punjab.

S.0. 1040(E) published in Gazette of India dated 17th April, 2015, regarding acquisition of land for building, maintenance,
management and operation of National Highway Nos. 21 (Old) and 205 (New) (Kharar-Kurali Section) in the State of Punjab.
S.0. 1157(E) published in Gazette of India dated 15t May, 2015, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 71 (Rohtak-Jind Section) in the State of Haryana.

S.0. 1158(E) published in Gazette of India dated 15t May, 2015, regarding acquisition of land for building, maintenance, management

and operation of National Highway No. 71 (Rohtak-Jind Section) in the State of Haryana.

S.0. 1159(E) published in Gazette of India dated 1%t May, 2015, regarding acquisition of land for building, maintenance, management

and operation of National Highway No. 71 (Rohtak-Jind Section) in the State of Haryana.

S.0. 1235(E) published in Gazette of India dated 8" May, 2015, regarding acquisition of land for building, maintenance, management

and operation of National Highway No. 1 (Panipat-Jalandhar Section) in the State of Haryana.

S.0. 1785(E) published in Gazette of India dated the 15t July, 2015, regarding rates of fees to be recovered from the users of
National Highway No. 66 (formerly NH-47) (Edaplly-Vytilla-Aroor Section) in the State of Kerala.

S.0. 1880(E) published in Gazette of India dated the 13t" July, 2015, regarding rates of fees to be recovered from the users
of National Highway No. 28 (formerly NH-47) (Lucknow to Faizabad to Gorakhpur to Uttar Pradesh/Bihar Border) in the States of
Uttar Pradesh and Bihar.

S.0. 2041(E) published in Gazette of India dated the 24t July, 2015, regarding rates of fees to be recovered from the users
of National Highway No. 66 (Guwahati Bypass-Nagaon-Daboka-Udauli Section) in the State of Assam.

S.0. 2646(E) published in Gazette of India dated the 28th September, 2015, regarding rates of fees to be recovered from the
users of National Highway No. 1 [Delhi/Haryana (Kundli) Border to Panipat Section] in the State of Haryana.

S.0. 1724(E) published in Gazette of India dated the 26 th June, 2015, entrusting the stretches, mentioned therein, to the
National Highways and Infrastructure Development Corporation Limited.

S.0. 1725(E) published in Gazette of India dated the 26 th June, 2015, making certain amendments in the Natification No. S.0.
1096(E) dated 4t August, 2005.

S.0. 1726(E) published in Gazette of India dated the 26" June, 2015, directing Border Roads Organization to exercise the
function relating to the development and maintenance of the stretches, mentioned therein, in the State of Himachal Pradesh.

S.0. 1727(E) published in Gazette of India dated the 26 th June, 2015, making certain amendments in the Notification No. S.O.
1096(E) dated 4t" August, 2005.

S.0. 1728(E) published in Gazette of India dated the 26 t June, 2015, entrusting the stretches, mentioned therein, to the National
Highways and Infrastructure Development Corporation Limited.

S.0. 1729(E) published in Gazette of India dated the 26 " June, 2015, making certain amendments in the Notification No. S.O.
1096(E) dated 4™" August, 2005.

S.0. 1921(E) published in Gazette of India dated the 15t July, 2015, making certain amendments in the Notification No. S.O.
1096(E) dated 4™" August, 2005.

S.0. 2102(E) published in Gazette of India dated the 3¢ August, 2015, making certain amendments in the Notification No. S.0.
1532(E) dated 14N June, 2013.
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S.0. 2123(E) published in Gazette of India dated the 5th August, 2015, making certain amendments in the Notification No. S.0.
1096(E) dated 4th August, 2005.

S.0. 2337(E) published in Gazette of India dated the 25 th August, 2015, making certain amendments in the Notification No.
S.0.689(E) dated 4t April, 2011.

S.0. 2338(E) published in Gazette of India dated the 25t" August, 2015, declaring highways, mentioned therein, as new National
Highways.

S.0. 2339(E) published in Gazette of India dated the 25 th August, 2015, making certain amendments in the Notification No.
S.0.689(E) dated 4 April, 2011.

S.0. 2334(E) published in Gazette of India dated the 25 th August, 2015, making certain amendments in the Notification No. S.0.
1096(E) dated 4t August, 2005.

S.0. 2335(E) published in Gazette of India dated the 25 " August, 2015 entrusting the stretches, mentioned therein, of new
National Highway No. 47 to National Highway Authority of India in the State of Kerala.

S.0. 2336(E) published in Gazette of India dated the 25" August, 2015, making certain amendments in the Notification No. S.O.
1096(E) dated 4" August, 2005.

S.0. 2526(E) published in Gazette of India dated the 17 th September;, 2015, making certain amendments in the Notification No.
S.0. 689(E) dated 4th April, 2011.

S.0. 2529(E) published in Gazette of India dated the 17 th September, 2015, making certain amendments in the Notification No.
S.0. 1096(E) dated 4'™h August, 2005.

S.0. 2530(E) published in Gazette of India dated the 17 ™ September, 2015, making certain amendments in the Notification No.
S.0. 1096(E) dated 4™ August, 2005.

S.0. 2532(E) published in Gazette of India dated the 17t" September, 2015, directing Border Roads Organization to exercise the
function relating to the development and maintenance of the stretches, mentioned therein, in the State of Punjab.

S.0. 2533(E) published in Gazette of India dated the 17 t September, 2015, making certain amendments in the Notification No.
S.0. 1096(E) dated 4'h August, 2005.

S.0. 2534(E) published in Gazette of India dated the 17 " September, 2015, making certain amendments in the Notification No.
S.0. 1096(E) dated 4" August, 2005.

S.0. 2527(E) published in Gazette of India dated the 17 ' September, 2015, making certain amendments in the Notification No.
S.0. 689(E) dated 4" April, 2011.

S.0. 2528(E) published in Gazette of India dated the 17t September; 2015, entrusting the stretches, mentioned therein, of new
National Highway No. 216A to National Highway Authority of India.

S.0. 2697(E) published in Gazette of India dated the 5t October, 2015, entrusting the stretches, mentioned therein, of new
National Highway No. 32 to National Highway Authority of India.

S.0. 2698(E) published in Gazette of India dated the 5! October, 2015, making certain amendments in the Notification No. S.O.
1096(E) dated 4™" August, 2005.

S.0. 2827(E) published in Gazette of India dated the 14 th October, 2015, making certain amendments in the Notification No. S.O.
689(E) dated 4" April, 2011.

S.0. 2346(E) published in Gazette of India dated 26" August, 2015, regarding rates of fees to be recovered from the users of
National Highway No. 45 (Tindivanam-Ulundurpet Section) in the State of Tamil Nadu.

S.0. 2483(E) published in Gazette of India dated 14'h September, 2015, regarding rates of fees to be recovered from the users of
National Highway No. 3 in the States of Uttar Pradesh, Rajasthan and Madhya Pradesh.

S.0. 2484(E) published in Gazette of India dated 14'h September, 2015, regarding rates of fees to be recovered from the users of
National Highway No. 12 (Jhalawar-Rajasthan/MP Border Section) in the State of Rajasthan.

S.0. 2645(E) published in Gazette of India dated 28™" September, 2015, regarding rates of fees to be recovered from the users of
National Highway No. 5 (Vijayawada to Vishakhapatnam Section) in the State of Andhra Pradesh.

S.0. 2081(E) published in Gazette of India dated 30" July, 2015, regarding exemption of collection of user fee at Gangadhar bridge
on National Highway No. 31 at Golokganj over river Gangadhar in the State of Assam with effect from 4.8.2015 or the date of



expiring of the existing toll fee leave period whichever is earlier.

(hexviii)  S.0. 2095(E) published in Gazette of India dated 315 July, 2015, authorising the Deputy Commissioner, Hailakandias the

competent authority to acquire land for building, maintenance, management and operation of National Highway No. 53 (Bagmara
to Badarpurghat Section) in the State of Assam.

[Placed in Library, See No. LT 3668/16/15]

(9) A copy each of the following Notifications (Hindi and English versions) issued under sub-section (1) of Section 47 of the Indian Maritime
University Act, 2008:-

()

(if)

(iii)

Notification No. F. No. IMU/HQ/ADM/Notification/2015 published in Gazette of India dated 9t April, 2015, regarding repealing of
Recruitment Rules for the post of Vice Chancellor, Indian Maritime University.

Notification No. IMU/HQ/ADM/RR/2015 published in Gazette of India dated 3™ September, 2015, regarding repealing of Recruitment
Rules for the post of Junior Engineer (Civil) and (Electrical), Pro Vice Chancellor, Internal Audit Officer and Junior Assistant.

Notification No. F. No. IMU/HQ/ADM/Notification/2015 published in Gazette of India dated 3 September, 2015, regarding Ordinances
governing administrative and academic matters.

[Placed in Library, See No. LT 3669/16/15]

(10)  Statement (Hindi and English versions) showing reasons for delay in laying
the papers mentioned at item No. (i) of (9) above.

(11) A copy each of the following Notifications (Hindi and English versions) issued under Merchant Shipping Act, 1958:-

(i)
(i)
(iii)
(iv)
(v)
(vi)
(vii)
(viii)
(ix)
()
(xi)
(xii)

(xiii)

G.S.R.864(E) published in Gazette of India dated 17" November;, 2015, rescinding the Merchant Shipping (Distressed Seamen) Rules,
1960.

G.S.R.865(E) published in Gazette of India dated 17t" November, 2015, rescinding the Merchant Shipping (Certificate of Service) Rules,
1970.

G.S.R.866(E) published in Gazette of India dated 17t" November, 2015, rescinding the Merchant Shipping (Rates) Rules, 1977.
G.S.R.867(E) published in Gazette of India dated 17t" November, 2015, rescinding the Merchant Shipping (Radio) Rules, 1983.

G.S.R.868(E) published in Gazette of India dated 17t November, 2015, rescinding the Merchant Shipping (Examination of Masters and
Mates) Rules, 1985.

G.S.R.869(E) published in Gazette of India dated 17t November, 2015, rescinding the Merchant Shipping (Examination of Engineer
Officers in the Merchant Navy) Rules, 1989.

G.S.R.870(E) published in Gazette of India dated 17t" November, 2015, rescinding the Merchant Shipping (Certificates of Competency)
Rules, 1989.

G.S.R.871(E) published in Gazette of India dated 17t November, 2015, rescinding the Lifeboatmen's (Qualification and Certification)
Rules, 1963.

G.S.R.872(E) published in Gazette of India dated 17" November, 2015, rescinding the Merchant Shipping (Distress Messages and
Navigational Warnings) Rules, 1964.

G.S.R.873(E) published in Gazette of India dated 17" November, 2015, rescinding the Merchant Shipping (Pilot Ladder) Rules, 1967.
G.S.R.874(E) published in Gazette of India dated 17t November, 2015, rescinding the Merchant Shipping (Muster) Rules, 1968.

G.S.R.875(E) published in Gazette of India dated 17" November, 2015, rescinding the Merchant Shipping (Safety Convention
Certificates) Rules, 1968.

G.S.R.876(E) published in Gazette of India dated 17t November, 2015, rescinding the Merchant Shipping (Radio Direction Finders)
Rules, 1968.

[Placed in Library, See No. LT 3670/16/15]

(12) A copy of the Merchant Shipping (Levy of Seamen's Welfare Fee)(Amendment) Rules, 2015 (Hindi and English versions) published in
Notification No. G.S.R. 720(E) in Gazette of India dated 18t™" September, 2015 issued under Section 458(3) of the Merchant Shipping Act, 1958.

[Placed in Library, See No. LT 3671/16/15]

(13) A copy of Notification No. S.0. 2122(E) (Hindi and English versions) published in Gazette of India dated 5" August, 2015, appointing the
Officer, mentioned therein, of the National Highways Authority of India to exercise the powers and discharge the functions conferred on it under
Sections 24, 25, 26, 27 and 43 of the Control of National Highways (Land and Traffic) Act, 2002 under sub-section (3) of Section 50 of the said Act.



[Placed in Library, See No. LT 3672/16/15]

(14) A copy of the National Highways Authority of India (Recruitment, Seniority and Promotion) Third Amendment Regulations, 2015 (Hindi and

English versions) published in Notification No. 11012/248/2015-Admn. in Gazette of India dated 19th November, 2015 under Section 37 of the
National Highways Authority of India Act, 1988.

[Placed in Library, See No. LT 3673/16/15]
apeiivr frrer sierern 3 a1sw Ficll (ol Acelor woT) : sreerer wElcwn, I PRI Ur v Uce U IXET §:
1. areler spefior Rt aliz daridt st sizencl, Sawrae & ad 2014-15 & afife yRkger &t va yfer (Redt aen sEjsh dxamao),

2. ke opeflor Reorar afie darrdt e sivend, 3o & ad 2014-15 & aifffes dremsi & v yfer (Bedt men Bl i) den 3o w2 dzEmudan
gferdiger

3. aredler apeftor Restar afiz darrdt arst sizener, 3gurare ¥ ad 2014-15 ¥ wrksaur @6t sz g seften & vas yfer (Redt aen a@sh sizassun),

[Placed in Library, See No. LT 3674/16/15]



